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No. 497 (2)/LXXIX-V-1-2022-1-ka-10:2022
“Dated Lucknow September 29, 2022 .

IN pursuance of the provisions. of clause (3) of Article. 348 of the Constrtutwn of Indra, the
Governor is pleased to order the publication-of the following Eniglish translation of the Uttar Pradesh Maal .
aur Sewa Kar (Sanshodhan). Adhiniyam, 2022 (Uttar Pradesh Adhiniyam Sankhya 11 of 2022) as passed 1
by the Uttar Pradesh Legislature and assented to by the Governor on September 29,2022. The RaJya Kar’ E 3
Anubhag-z is admrnrstratrvely concerned w1th the said Adh_rmyam |

THE UTTAR PRADESH GOODS AND SERVICES TAX (AMENDMENT) ]
= - CACT, 2022 - T}
(U.P. Act No. 11 of 2022). _ ‘ '
[As pdssed by the Uttar Pradesh Legisiatiure]

B ACT L

Jurther to amend the Uttar Pradesh Goods and Services Tax Act, 2017,
IT Is HEREBY enacted in the Seventy third Year:of the’ Republlc of - India as

follows :—

Short title and 1. (D ThlS Aet may be called the Uttar Pradesh Goods and Serv1ces Tax
commencement (Amendment) Act, 2022,
(2) Save as offierwise provided:in this Act - o
“(a) Section ‘1: of: thls Act shall come 1nto ferce wrth effect from 30th
March 2022; i
(b) The other provisions of this Act shall come into foree on stich date as
the State Government may, by notification in the Official Gazette, appoint :
E Provided that different dates may be appointed for different provisions of this Act.
-Amendmént of 2. In the Uttar Pradesh Goods and Setvices Tax = Act, 2017 (heremafter
section 16 referred to-as the principal Act), in section 16 - \
() in sub-section 2)r o
() after clause (b) the followmg clause shall be znserted
namely:—
“(ba) the detatls of input tax credrt in- respectj of the “said
_supply commumicated to such reglstered person under section 38
“'has not been restncted,”,
[ (il) incclause (c), the words, ﬁgures and letter “or section 43A”
shall be omitted;:” .
{(b) in sub-section (4), for the words and ﬁgures “due date of ﬁrrmshmg
of the return under ‘section 39 for the month of September” the words
- ' “thirtieth day of November” shall be substituted. . g :
Amendment of -2 3.In section- 29 of the principal . Act, in sub-section (2), — y :
section 29 ‘ (2) in clause (b), for the: words “returns for three consecutive tax .
‘ ’ periods”, the words “the return fora financial year beyond three months from:
the due date of furnishing the said retyrn” shall be substituted, - -
_ (b) in clause (c), for the words “a continuous period of six months” the
“words “such - continuous” tax per1od as may - be: prescrlbed” shall be

. substituted:-
Amendment of 4. In section 34 of the principal Act, in sub-section (2), for the word
section 34 “September” the words “the thirtieth day of November™ shall be substituted. :
Amendment of .~ - S5.In'section 37 of the principal Act,~ 1

 section 37 (a) in sub-section (1)-

(i) . after the words “shall furmsh, electromcally,”, the - words-
“subject to such conditions and restrictions and” shall be inserfed:

- (ii) for the words “shall be communicated to the recipient of the
said supplies within such time and in such manper.- as . may - be -
prescribed”, the words. “shall; subject to such conditions and
restrictions, within such time and in such manner as may be prescribed,

 be communicated to the recipient  of the 'said supplies” shall be
. substituted,

- (iii) the first proviso shall be amztrea'

(iv) in the second proviso, for the words “Provided further that™,
the words “Provided that” shall be subsmuted .
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(V) in the third proviso, for the words “Provided .also that”, the words ‘

“Provided further that” shall be substltuz‘ed
(b) sub-section (2) shall be omitied,
(¢) in sub-section (3),—
(i) the words and ﬁgures ‘and whleh have remamed unmatched
under section 42 or section 43” shall be omztted ,
(i) in the first proviso, for the words and figures “furmshmg of the

_ return under section 39 for_the month of September”, the words “the .

thirtieth day of November” shall be substituted,
(d) after sub- sectlon (3), the foﬂowmg sub-sectlon shall be inserted,
- namely:— :

““4) A re‘glstered person shall not be allowed to furnish the_ details
of outward supplies under sub-section (1) for a tax period, if the
“details of outward supplies for any of the previous” tax perlods has not
been furnished by him: :

Provided that the Government may, on the eommendatlons of the

" Council, by notification; subject to such conditions and restrictions as may be
specified there in, allow a registered person or a class of registered persons to
furnish the details of outward-supplies-under sub-section (1), even if he has
not furnished the details of outward supphes for ;one or more previous tax
periods.”. B -

6. For section 38 of the prmclpal Act ‘the followmg sectlon ‘shall be
substituted, namely:— ,

- “38. (1) The detalls of outward supphes furmshed by the registered
- persons under sub- seeﬁon (1) of sectlon 37 and of such
other supplies as may be prescrlbed and an auto
generated statement contalmng the details of input ‘tax
credit shall ‘be made available electronleally to - the
re01p1ents of such supplies in such form and. manner,
with in such tlme, and sub_]ect to such condltlons and

restrictions as may be prescnbed :
" (2) The auto-generated statement under sub- sectron (1)‘ shall consist of-

(a) details-of inward supphes in respect of which credit of input tax may
be available to the recipient; and -

(b) details of supplies in respect of: whlch such credlt cannot be availed,
whether wholly or partly, by the recipient, on account of the details of the
said supplies being furnished under sub-section (1)} of section 37,—

(i) by any registered person within such perlod of -taking
registration as may be prescribed; or

(ii) by any registered person, who has defaulted in payment of tax
and where such default has continued for such’ period ‘as may” be

prescribed; or .

(iii) by any reglstered person, the output tax payable by whom in
- accordance with the statement of outward supplles furnished by him
" under the said sub-section during such penod as may be prescribed,

Communication .
of details of
inward-supplies
and input tax
credit’

‘exceeds the output tax paid by him during the said perlod by such limit

as may be prescrlbed or

(iv) by any registered person who, during such perlod as may be
prescribed, has availed credit of input tax of an amount that exceeds the
credit that can be availed by him in accordance with clause (a), by such
limit as may be prescribed; or

(v) by any registered person, who has’ defaulted in dlschargmg his
'~ tax liability in accordance with the provisions of sub-section (12) of -

section” 49 sub_]ect to such conditions “and: restrlctlons as may be
prescribed; or :
(vi) by such other class of persons as may be prescrlbed ”
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Amendment of s 7. Insection’ 39 of the principal Act;— .
. section 33 (a) in sub- section (5) for the word “twenty” the word “thirteen” shall
be substituted,

_ {b) in: sub-sectlon (7) for the ﬁrst prov1so the followmg proviso shall
U Be substituted, namely — _ :
: “Provided thiat every reglstered person furmshlng return under the
prov1so to: sub-sectlon (1) shall pay to. the Govemment in such form and
manner, and within. such time, as may be prescnbed —
(a) an amount equal to the tax due taking mto acceunt 1nward and
outward supplies of goods or services or both, input tax credit avalled tax
.._-payable and such other particulars during a month; or.- 2
-(b) in lieu of the amount referred 4o in clause: (a), an amount determined . 1
. m “such. ;manner and sub_lect to such «conditions and_ rtestrictions  as may be e
prescrlbed i ' : :
.~{€) in sub-section (9), - . .
(D) for. the words . and; ﬁgures “SubJect to the prov1s1ons of
e sectlons 37 and 38, if”, the. word “Where™ shall be substituted;
(11) in the proviso, for the:words “the due date for furnishing of
- return for-the month of September, or second quarter”, the words “the
.. thirtieth day of November” shall be substituted; ~
) (d) in.sub- -section:(10), for the words. “has not been furn1shed by him”,
the folIowmg shall be substituted, name]y — '
.. “or the detalls of outward supplies under sub—sectlon (1) of section 37
for the said tax period | has not been. furnished by him: :
. ‘ Provided that the’ Government may, 6n-the recommendations of the
B Councrl by notrﬁcatlon sub_]ect to such cond1tlons and restrictions as may be -
specrﬁed there 1n, a.llow a registered, person ora class of registered persons to
. furnlsh the return, even if he has not furmshed the returns for one or more
_ prev10us tax perlods or; has not furnished the details of outward supplles
“under sub-section (1) of section 37 for the-said tax period.”. :

Substitution of ' .8, For section 41 .of the pnnclpal Act, the followmg sectlon shall. be
new section for .
section 41 ‘ substztuted namely L
4] (1) Every reglstered person shall subject to such conditions and -
“Availment of . . -~ restrictions as:may-be. prescribed, be. entitled to .avail
oo o thescredit of eligible input tax, as self-assessed, in his
mputtaxoredit . eturn and such ‘amount shall be credited to his
- eléctronic credit ledger. : o k :
(2) The credit of 1nput tax avalled by a regrstered person under
" sub—sectlon (1) in. respect of 'such. supplles of goods or services or both, the
T tax’ payable whereon” has not been* paid ‘by ‘the’ supplier, shall be reversed :
“along with apphcable mterest by the sald person m such manner as rnay be 3 ,
_ ,prescnbed a : ]
L ‘ Provrded that where the sald suppher makes payment of the tax payable
T vin respeet of the aforesaid supphes the sa1d reglstered person may re-avail
e ' the amount of crédit reversed by him in such manner as may be prescrlbed ”
Omission of - Sect1ons 42,43 anid 43A of the pr!nc:lpal Act shall be omztted
sectiong 42, 43 )
and 434 SR R . :
Amendmentof " '10, In section 47 of the 'prineipa‘l"Act in sub- section (1, —" "o
-section 47 oS

(a) the words “or inward” shall be omztted ! .
(b) the words and ﬁgures “or sectron 38” sha]l be omztted

(c) aﬁer the words and ﬁgures “sectlon 39 or section 457, the words i
and figures “or section 527 shall be inserted. ..o oo i |
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11. In section 48 of the principal Act, in sub-section (2), the ‘words and :ﬁgures,

“the details of inward supplies under section 38” shall be omitred.

12. Tir section 49 ofthe principal Act,—

(a) in sub-section (2), the words, figures and letter “or section 43A”

shall be omiited,

(b) in sub-section (4), affer the words “subject to such condxtlons” the
‘words “and restrictions” shall be inserted:

(c) after sub—sectlon (11) the following sub secuon shall be. mserted
“namely:—

“{12) . Notwithstanding - anything ~ contained in this Act, -the
Govermnent may, on the recommendations of the Council, subject to
such conditions -and restrlcuons, specify such maximum proportlon of
output tax 11ab111ty under this Act which may bé d1scharged through the
electronic credit ledger by a registered person or a class of registered
persons, as may be prescribed.”.

13. In section 50 of the pr1nc1pal Act, for sub-section (3), the following
sub-section shall be subszzmted and shall be ‘deemed to have been substituted with
effect from the 1% day of July, 2017, namely:—

“(3) Where the mput tax credit has been wrongly avalled and utilised, the .

registered person shall pay interest on such input tax credit Wrongly availed
and utilised, at such rate not exceedmg twenty-four per cent. as-may be
notified by the Government, on the recommendations of the Council, and the
interest shall be calculated, in such manner as may be prescribed.”

14. In section 52 of the princi.pal Act, in sub-section (6), in the proviso, for the
words “due date for furnishing of statement for the month of September”, the words
“thirtieth day of November” shall be substituted.

15. In section 54 of the principal Act, —-

(a) in sub-section (1), in the proviso, for the words and figures “the

retumn furnished under section 39 insuch”, the words “such form and” shall be
substituted,

(b) in su_b—section' (2), for the words “six months”, the words “two
vears” shall be substituted;. )

(c) in sub-section .(10), _the "words, brackets and figure “under
sub-section (3)” shall be omitted: .

{(d) in the Explanation, in clause (2), afier sub-clause (b), the following
sub-clause shall be inserted, namely:—

“(ba) in case of zero-rated supply of goods or services or both to a

Special Economic Zone developer or a Special Economic Zone unit

where a refund of tax paid is available in respect of such supplies
themselves, or as the case may be, the inputs or input services used in
such supplies, the due date for furmshmg of return under section 39 in
respect of such supplies;”.

%
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STATEMENT OF. OBJECTS AND REASONS _ N

The Uttar Pradesh Goods and Services Tax Act, 2017 (U. P. Actno. 1-of 2017), hereafter

referred to the said Act, has been enacted to make a provision-for levy and colfection of tax on

intra-state supply of goods or. services or both by the State of Uttar. Pradesh and the mat;ers_

- connected therewith or mcldental thereto

2. The said Act, prov1des for eertam prov151ons for smooth transmon of ex1st1ng tax
payers to new goods and serv1ce tax regime. However the new tax regime had faced certain
_ dlfﬁeultles ‘One of the many 1nconvemences caused to the small and medium tax payers was the

complex process of filing return and clamnng input.tax cred1t under the Goods and Services Tax

laws. In this regard the proposed changes env1sages certalnty in clalms of 1nput tax credit and end

of two way commumcatton of mput tax cred1t venﬁcatlon for taxpayers In order to implement-

above changes and also.to overcome other d1fﬁcult1es it was deelded 0 amend ‘the said Act by

‘a.mendmg the relevant sections of the said Act

The Uttar Pradesh Goods and Serv1ces Tax (Amendment) B111 2022 is 111tr0duced

_ accordmgly

By e'rder, i
ATUL SRIVASTAVA,
Prapikh Sachiv,
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